@ TEM NO. 1A COURT NO. 9 SECTI ON XI A
(FOR JUDGVENT)
SUPREME COURT OF | NDI A

RECORD OF PROCEEDI NGS

ClVIL APPEAL NO. 3361 OF 2002

PRESI DENT, Sl UC Appel lant (s)
VERSUS

STATE OF KERALA & ORS. Respondent ( s)

W TH

G vil Appeal NO 3362 of 2002

WP(C) NO. 322 of 2001

Dat e: 28/ 03/ 2006 These natters were called on for pronouncenent

of judgnent today.

For Appellant(s) Ms. Lily |sabel Thomas, Adv.

For State of Kerala M. K R Sasiprabhu, Adv.

For Respondent(s) M. S. Udaya K Sagar, Adv.
Ms. Bi na Madhavan, Adv.

for Ms. Lawyer’s Knit & Co., Advs.

M. P. Venugopal , Adv.

MS. K J. John & Co., Adv.

M. E.MS. Anam Adv.

M. Vipin Nair, Adv.

M. P.B. Suresh, Adv.



for M S. Tenple Law Firm , Advs.

M. C K. Sasi, Adv.

M. P.V. Dinesh, Adv.

For inpleading party M. Romy Chacko, Adv.

Hon'ble M. Justice S. B Si nha pronounced t he
Judgment  of t he

Bench conprising of his Lordship and Hon'ble M. Justice P.P. Naol eka

The appeal s and t he Wit petition are dis
posed of with t he

directions contained in the judgnent.

In view of the directions nade in the judgnent, no orde
rs need be

passed on the applications for inpleadnent/intervention.

(A S. BISHT) (PUSHAP LATA BHARD
WAJ)

COURT MASTER COURT MASTER



